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g ORDER
(Pronounced by Hon'ble Mr.R.Ramanujam, Member(A))

This OA had been filed against the impugned order of transfer of the
applicant from Kanniyakumari to Tirunelveli APM (SB) Ambasamudram HO on
the ground that it was a premature transfer in violation of the Transfer Guidelines
thch allow a tenure of four years in one station. In the light of this position, the
operation of the impugned order of the 2™ respondent dated 18.2.2014 and the
order of the 3" respondent dated 19.2.2014 had been stayed by this Tribunal on
5.3.2014.
2.~ When the matter is taken up for hearing today the learned counsel for the
. MA applicant seeks vacation of the stay as the period of four years is already over
and the applicant is overstaying on his present post only on the strength of the stay
granted by the Tribunal. The relief sought in the OA has already been availed of
by the applicant through the operation of the interiﬁl order and he is not entitled to
any further relief, it is contended.

3. Learned counsel for the applicant in OA however, submits that the
impugned order was not in accordance with the transfer policy and, therefore, the
transfer could not be effected on the basis of this order. Therfact that the applicant
has completed his tenure is, however, not disputed.

4, In the light of the submissions, I deem it appropriate to allow the
respondents in OA to withdraw the impugned order dated 18.2.2014 of the 2™

respondent and issue fresh transfer orders of transfer, if considered necessary. The
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OA is disposed of in the above terms. As the OA is disposed of, the MA for

vacation of stay also stands disposed of accordingly. No order as to costs.



